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O R D E R 
 

 
14.08.2018: The Appellant challenged order dated 14th June, 2018 

whereby application filed under Section 9 of Insolvency and Bankruptcy Code, 

2016 was admitted. 

  

When the matter was earlier taken up, it was informed that settlement 

talks are going on and are at final stage. 

  

Today it has been informed that settlement has been reached between the 

parties and it was also brought to the notice of the Adjudicating Authority 

(National Company Law Tribunal), Single Bench, Chennai in 

CP/340/(IB)/CB/2018 and in view of the compromise arrived, the order dated 

14.06.2018 has been recalled by the Adjudicating Authority by its order dated 

06.08.2018.  It is submitted that the appeal has become infructuous.  

Accordingly, we dispose of the appeal as infructuous. 
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Let copy of the order dated 06.08.2018 passed by the Adjudicating 

Authority, as referred to above be kept on record.   

 

 

 

 

 

[Justice S. J. Mukhopadhaya] 

 Chairperson 
 

 

 

 
 

 

 
        [Justice Bansi Lal Bhat] 

   Member (Judicial) 
 

 

am/uk 
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